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PAYMENT OF GRATUITY (AMEND-
MBNT) BILL, 1984 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI VEERBN-
DRA PATIL): I beg to move: 

"That the Bill furthor to amend the 
Payment, or Gratuity Act, 1972, 
be taken into consideration." 

MR. CHAIRMAN ; The question is : 

"That the Bill further to amend tbe 
Payment of Gratuity Act, 1972, be 
taken into cODsideratioD. It 

The motion was adopttd. 

MR. CHAIRMAN : Now, the House 
will take up clause.by-clause conside-
ration. 

Since there "re no amendments in 
Clause. 2 to 6. I will put Clause 2 to 6 
together to the vote of the House. 

MR. CHAIRMAN: The Ques-
tion is: 

UThat Clause 2 to 6 stand part of the 
HiU" 

The motion was adopted. 

C. ause 2 to 6 were added to the Bill 
Clause l-(Slrrot Iltle) 

MR. CHAIRMAN; There is an 
Amendment to Clause I, The Minister 
may now move the amendment • 

.IImendment modI!: 

Pap I, line 3-

Mlbslltute "(Second Amendment)" (1) 

(Sh,1 Yeerendra Palll) 

MR. CHAIRMAN: Tho question is': 

"That CJause 1, as amended, stand 
part of the Bill". 

The motio", was adopted. 

Clause J, as amended was added to 
,ht Bi(/. 

MR, CHAIRMAN : The question is i 

·'That the Enanctiog Pormula and the 
Title Stand part of the Bi U. " 

The Motion was adopted. 

1 lie Enacting Furmula and the title were 
added to the Bill. 

SHRI VEERENDRA PATIL: Sir, 
I beg to move 

"That the Bill, as amended, be 
passed", 

MR. CHAIRMAN: 
tion is: 

The ques-

·'That the BiU, as amended. be 
passed." 

The MOlion was adapted. 

THE MINISTER OF AORICUL. 
TURE (RAO BIRENDRA SINGH) 
I beg to move that the BiII...... ' 

(Interruptions) 
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